N THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

G VIL APPEAL NOS. 3070-3071 OF 2007

&Qvr. &F AP &ORS. L APPELLANTS

VERSUS

M A. RAZACK (DEAD) BY LRS.  ..... RESPONDENTS

ORDER

W have heard the I|earned counsel for the
parties.

Three courts below have found that t he
jurisdiction of t he G vil Court was not barred
under Section 476 of Administration of the Evacuee
Property Act, 1950.

W are, therefore, not inclined to interfere in
these matters. The appeals are, accordi ngly,

di sm ssed.

[T.S. THAKUR]

NEW DELHI
NOVEMEBR 26, 2009.
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